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NHRC notice over
death of workers
in septic tank

PNS B LUCKNOW

The National Human Rights
Commission (NHRC)
served a notice on the Uttar
Pradesh government over the
death of three workers, who
were electrocuted inside a sep-
tic tank in Vrindavan on June
8 last.

The national human rights
body has taken a suo motu cog-
nisance of a media report that
three workers died after going
down a private septic tank of a
food outlet in Vrindavan, Uttar
Pradesh on June 8. They were
reportedly electrocuted while
repairing a motor inside the
septic tank without safety gear.
According to a press statement
issued by the NHRC on
Thursday, notices have been
issued to UP chief secretary
and the director general of
police calling for a detailed
report on the matter.

It asked the UP government
report to include the status of
the FIR registered in the mat-
ter, action taken against the
responsible persons as well as
relief and rehabilitation pro-
vided to the next of kin of the
deceased workers by the
authorities.

The NHRC further observed
that the contents of the
media report, if true,
amount to a violation of the
human rights of the vic-
tims.

The negligence on the part
of the contractor and the
local authorities has caused
the loss of three lives. It is
indeed a matter of grave
concern that the workers are
still being exposed to life-
threatening acts at the behest of
the public authorities without
the necessary safety equip-
ment, it added.
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NHRC notice to UP govt on death of three workers in Vrindavan

https://www.thestatesman.com/india/nhrc-notice-to-up-govt-on-death-of-three-workers-
in-vrindavan-1503309678.html|

The National Human Rights Commission (NHRC) served a notice on the Uttar Pradesh
government for the death of three workers, who were electrocuted inside a septic tank
in Vrindavan on June 8 last.

The National Human Rights Commission (NHRC) served a notice on the Uttar Pradesh
government for the death of three workers, who were electrocuted inside a septic tank
in Vrindavan on June 8 last.

The rights body has taken a suo moto cognizance of a media report that three workers
died after going down a private septic tank of a food outlet in Vrindavan, Uttar Pradesh
on June 8. They were reportedly electrocuted while repairing a motor inside the septic
tank without safety gear.

The workers were hired by a private contractor.

According to a press statement issued by the commission on Thursday, notices have
been issued to the state Chief Secretary and the Director General of Police calling for a
detailed report on the matter. It asked the UP government report to include the status of
the FIR registered in the matter, action taken against the responsible persons as well as
relief and rehabilitation provided to the next of kin of the deceased workers by the
authorities.

The NHRC further observed that the contents of the media report, if true, amount to a
violation of the human rights of the victims. The negligence on the part of the contractor
and the local authorities has caused the loss of three lives. It is indeed a matter of grave
concern that the workers are still being exposed to life-threatening acts at the behest of
the public authorities without the necessary safety equipment.
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Complained to Centre over post-result violence in Andhra, says
YSRCP MP

https://www.socialnews.xyz/2024/06/13/complained-to-centre-over-post-result-violence-
in-andhra-says-ysrcp-mp/

He told media persons here that the YSR Congress has sent representations to
President Droupadi Murmu, Prime Minister Narendra Modi, and the National Human
Rights Commission. He said the party had complained to the Governor but since no
action was taken, it approached Prime Minister Modi and Home Minister Amit Shah.
Subba Reddy said he had also filed a petition in the High Court seeking directions to
check the violence against YSRCP leaders and their property. He said since the police
were not taking any action against those indulging in violence, he sought directions to
the Union Home Ministry, state government, Chief Secretary and Director General of
Police to take strong measures to put an end to attacks. The petitioner has requested
the High Court to direct the police to immediately register FIRs on complaints about
attacks and take strong measures as per law. He also sought orders to constitute a
Special Investigation Team to probe the incidents of violence. Subba Reddy, in his
petition, also pleaded for directions to provide protection to the victims and their family
members. Meanwhile, YSRCP parliamentary party leader V. Vijayasai Reddy alleged
that unleashing of violence by ‘TDP goons’ on YSRCP sympathisers shows the
breakdown of law and order in the state. He demanded strict action against those
clearly seen in the videos of the violent incidents. In its representations to the President,
Prime Minister and others, the YDRCP alleged that several individuals were Kkilled
during the post-election violence by the Telugu Desam Party (TDP) and Jana Sena. It
claimed that there was extensive damage to private property including homes and
businesses due to arson and vandalism. The opposition party said the attacks
heightened fear and tension among residents in affected areas, disrupting daily life and
community stability. The YSRCP, along with its representations, attached photographs
of violent incidents in Tirupati, Mangalagiri, Guntur, Eluru, Anakapalli, Nellore, Nandyal
and other places.
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NHRC Demands Answers Over Fatal Vrindavan Septic Tank Incident

https://www.devdiscourse.com/article/law-order/2981960-nhrc-demands-answers-over-
fatal-vrindavan-septic-tank-incident

The NHRC has issued notices to Uttar Pradesh's government and police chief
concerning the death of three workers in a septic tank in Vrindavan. The workers,
electrocuted while repairing a motor without safety gear, were hired by a private
contractor. The NHRC attributes the incident to negligence and demands accountability.

The National Human Rights Commission (NHRC) has taken swift action, issuing notices
to the Uttar Pradesh government and the state's police chief following reports of three
workers' tragic deaths inside a private septic tank in Vrindavan.

Sources reveal the victims were electrocuted while fixing a motor inside the hazardous
environment, all without essential safety gear. The NHRC stated in their report that
these workers were employed by a private contractor and highlighted gross negligence
on part of the contractor and local authorities, marking it a serious human rights
violation.

The commission has requested a detailed report encompassing the status of the FIR,
actions against the responsible parties, and compensation provided to the deceased
workers' families. Additionally, the NHRC emphasized the importance of banning
hazardous cleaning activities without protective equipment and called for implementing
technology-driven solutions.
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New Delhi, Jun 13 (PTl) The NHRC has issued notices to the Uttar Pradesh
government and the state's police chief over reports that three workers died after they
went down a private septic tank in Vrindavan, officials said on Thursday.

Reportedly, they were electrocuted while repairing a motor inside the tank "without
any safety gear", the National Human Rights Commission (NHRC) said in a statement.

The rights panel said it has taken suo motu cognisance of a media report, carried on
June 9 that three workers died after they went down a private septic tank of a food
outlet in Vrindavan on June 8.

"Reportedly, they were electrocuted while repairing a motor inside the septic tank
without any safety gear. They were hired by a private contractor," it added.

The Commission has observed that the content of the media report, if true, amounts
to a violation of the human rights of the victims.

"The negligence on the part of the contractor and the local authorities has caused the
loss of three lives. It is indeed a matter of grave concern that the workers are still being
exposed to life-threatening acts at the behest of the public authorities without the
necessary safety equipment,” the statement said.

Accordingly, the Commission has issued notices to the chief secretary and the
director general of police of Uttar Pradesh, seeking a detailed report.

The report is expected to include the status of the FIR registered in this connection,
action taken against persons responsible, as well as relief and rehabilitation provided to
the next of kin of the deceased workers by the authorities, it added.

The Commission has been consistently advocating a total ban on activities of
hazardous cleaning without adequate and proper protective or safety gear or equipment
and also has advocated suitable use of work-friendly and technology-based robotic
machines, besides fixing responsibility and accountability of the authorities concerned in
case, death is caused to any sanitary worker while undertaking hazardous cleaning
work, it said.

The NHRC issued an advisory on September 24, 2021, about the 'Protection of
Human Rights of the Persons Engaged in Hazardous Cleaning' to the Union, state
governments, and local authorities to ensure the complete eradication of such practices.

In the advisory, it is specifically observed that in case of any sanitary work or
hazardous cleaning work, the local authority and the contractor or employers are to be
held responsible and accountable, jointly and severally irrespective of the type of hiring
or engagement of sanitary workers, the statement said.
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Besides this, the decision given by the Supreme Court in "Safai Karamchari Andolan
& Ors. v/s. Union of India and Others (WP(C) No. 583 of 2003) provides the specific
mandate that it is the responsibility and duty of the local authorities and other agencies
to use modern technology for cleaning sewers", it added.



STATESMAN, Online, 14.6.2024

Page No. 0, Size:(0)cms X (0)cms.

NHRC invites entries for online photography competition

https://www.thestatesman.com/cities/nhrc-invites-entries-for-online-photography-
competition-1503309753.html

Among other themes include women (rights, challenges, and their contribution to the
development of the nation), beggars and disability (rights, challenges, achievements), it
said.

The National Human Rights Commission (NHRC) has invited entries for its online
photography competition to promote human rights.

The themes of the competition are child labour, challenges of destitute elderly,
environmental hazards impacting life on planet earth, celebrating human rights and
values in Indian diversity, celebrating gender equality, development initiatives improving
life and living standards, LGBTQI+ life, rights and challenges, according to a
communiqué issued by NHRC on Thursday.

Among other themes include women (rights, challenges, and their contribution to the
development of the nation), beggars and disability (rights, challenges, achievements), it
said.

Pointing out that the rights body engages with people in general for human rights
advocacy, “This online photography competition on human rights is another effort in this
direction.”

The NHRC said other such important events include annual short film competition on
human rights started since 2015, moot court competitions in law schools/ colleges and
universities, painting, quiz and debate competitions, etc.

The first, second and third prize-winning photographs will be awarded Rs 15,000, Rs
10,000 and Rs 5,000 each respectively along with certificates to the applicant.
Additionally, there will be seven consolation prizes of Rs 2,000 each, it said.

“The last date for the entries is 7th July. These may be sent either through the NHRC,
India website: https://nhrc.nic.in/ or through the MyGov portal: https://www.mygov.in/,” it
added.
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Jharkhand HC reserves order on bail

plea of ex-CM Hemant Soren

RANCHI: The Jharkhand
High Court on Thursday
reserved its decision on the
bail application of former chief
minister Hemant Soren, who
is currently in jail over allega-
tions related to a money-laun-
dering case linked to a land
scam.

Arguments from Dboth
Soren’s defence team and
the Enforcement Directorate
(ED) have concluded, follow-
ing which the court reserved
its order.

Soren, arrested by the ED
on January 31 in connection
with the case, had sought an
expedited hearing from the
high court.

His legal representative,
senior advocate Meenakshi
Arora, argued that Soren, the

The ED, opposing Soren’s bail pleq,
alleged that he misused his position as
chief minister to unlawfully acquire 8.86
acres in Bargain anchal in the state capital

Jharkhand Mukti Morcha
executive president, has been
unfairly targeted in what she
described as a politically moti-
vated and fabricated case.

The ED, opposing Soren’s
bail plea, alleged that he mis-
used his position as chief min-
ister to unlawfully acquire 8.86
acres in Bargain anchal in the
state capital.

ED counsel 5V Raju, while
arguing a case opposing the
bail application of Soren, said
witnesses who have been

examined by the federal agency
have confirmed the ex-CM’s
involvement in the illegal land
deal.

The ED further claimed
that during the probe, Soren’s
media consultant Abhishek
Prasad admitted that the for-
mer CM instructed him to
manipulate official records to
change the ownership details
of the land.

The ED has arrested an
alleged broker in connection
with aland grab-linked money

laundering case against for-
mer Jharkhand chief minister
Hemant Soren and some oth-
ers, official sources said.

According to them,
39-year-old Shekhar Prasad
Mahto alias Sehkhar Kush-
waha was arrested on Wednes-
day under the provisions of the
Prevention of Money Launder-
ing Act (PMLA) after his inter-
rogation at the federal agency’s
zonal office here.

Mahto is alleged to have
“connived” with the prime
accused in this case and for-
mer revenue department sub-
inspector Bhanu Pratap Prasad
in preparing a “fake” deed
and “tampering” government
records to “acquire” a4.83-acre
land, valued at Rs 22.61 crore,
in Ranchi. MPOST
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1Y TNl i Agg #9
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NHRC issues advisory for
widows’ welfare, protection

PIONEER NEWS SERVICE Il
NEW DELHI

oting that widows contin-
Nue to play a secondary role
in society, largely unaffected by
economic development efforts,
the National Human Rights
Commission (NHRC) has
issued a detailed advisory urg-
ing government authorities at
all levels to prioritize the wel-
fare and protection of their
human rights.
Widowed women, constituting
78 per cent of the 5.6 crore wid-
owed population, often lack
familial support, financial inde-
pendence, and basic necessities,
leading to marginalization and
severe hardship. As per the UN,
widows account for 9 per cent
ofthe women in India, approx-
imately 34 million women and
still, this group is ignored and

exploited

The top human rights body
noted that without adequate
familial support or financial
independence, widowed
women often find themselves
marginalized, isolated from
their communities, and even
forced to seek refuge in shelter
homes or ashrams. The preva-
lence of illiteracy and the chal-
lenges of aging only exacerbate
their already dire situation,
noted the rights body.

The NHRC’ advisory focuses
on key areas such as ensuring
proper identification docu-
ments for widows, developing
and maintaining shelter homes
for them, granting equal access
to property, preventing their
forced eviction, and protecting
them from exploitation.

It also emphasises the impor-
tance of providing skill devel-

opment opportunities, access to
sustainable livelihoods, easy
banking services, healthcare,
mental health support, and
community-based networks
for widows.

Additionally, the NHRC has
highlighted the need to review
existing legislation such as the
Widows (Protection and
Maintenance) Bill, 2015, and
the recommendations of a
Supreme Court directed panel
from 2017.

The advisory suggests creating
a centralized database of gov-
ernment-run homes for wid-
ows, deploying monitoring
teams to ensure their well-
being, holding local authorities
accountable for implementing
welfare schemes, and estab-
lishing dedicated “Widows’
Cells” in each district, as per a
statement here.
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NHRC issues advisory for
widows’ welfare, protection

PIONEER NEWS SERVICE
NEW DELHI

Noting that widows contin-
ue to play a secondary role
in society; largely unaffected by
economic development efforts,
the National Human Rights
Commission (NHRC) has
issued a detailed advisory urg-
ing government authorities at
all levels to prioritize the wel-
fare and protection of their
human rights.

Widowed women, constituting
78 per cent of the 5.6 crore wid-
owed population, often lack
familial support, financial inde-
pendence, and basic necessities,
leading to marginalization and
severe hardship. As per the UN,
widows account for 9 per cent
of the women in India, approx-
imately 34 million women and
still, this group is ignored and

exploited

The top human rights body
noted that without adequate
familial support or financial
independence, widowed
women often find themselves
marginalized, isolated from
their communities, and even
forced to seek refuge in shelter
homes or ashrams. The preva-
lence of illiteracy and the chal-
lenges of aging only exacerbate
their already dire situation,
noted the rights body.

The NHRC's advisory focuses
on key areas such as ensuring
proper identification docu-
ments for widows, developing
and maintaining shelter homes
for them, granting equal access
to property, preventing their
forced eviction, and protecting
them from exploitation.

It also emphasises the impor-
tance of providing skill devel-

opment opportunities, access to
sustainable livelihoods, easy
banking services, healthcare,
mental health support, and
community-based networks
for widows.

Additionally, the NHRC has
highlighted the need to review
existing legislation such as the
Widows (Protection and
Maintenance) Bill, 2015, and
the recommendations of a
Supreme Court directed panel
from 2017.

The advisory suggests creating
a centralized database of gov-
ernment-run homes for wid-
ows, deploying monitoring
teams to ensure their well-
being, holding local authorities
accountable for implementing
welfare schemes, and estab-
lishing dedicated "Widows'
Cells" in each district, as per a
statement here.
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Number of IPS officers of Karnataka cadre in Centre more than before

https://www.newindianexpress.com/states/karnataka/2024/Jun/13/number-of-ips-
officers-of-karnataka-cadre-in-centre-more-than-before

From the 2012 batch of IPS officers llakkiya Karunagaran was posted as SSP, National
Human Rights Commission (NHRC) in February this year.

BENGALURU: Almost a dozen young Indian Police Service (IPS) officers of the
Karnataka cadre have gone on Central deputation in the last two years. Barring two
Inspectors General of Police (IGP) rank officers — Vipul Kumar of 1999 batch and
Praveen Kumar of 2003 batch — the rest all, who have opted for Central deputation are
Superintendent of Police (SP) rank officers. Praveen is posted as Joint Director; Central
Bureau of Investigation (CBI) and Vipul has been posted to the Central Reserve Police
Force (CRPF) a month-and-a half back.

According to sources, Karnataka cadre, which earlier had dismal representation in the
Centre now ranks among the highest. “Currently, around15 IPS officers of Karnataka
cadre are on Central deputation. This is the highest in the last few decades,” said
sources on condition of anonymity. Three IPS officers of the 2011 batch - Vinayak Patil
is on deputation while his batchmates Isha Pant and Santosh Kumar have been posted
to the Intelligence Bureau.

From the 2012 batch of IPS officers llakkiya Karunagaran was posted as SSP, National
Human Rights Commission (NHRC) in February this year. Her batchmates - Nikam
Prakash Amrit has been posted to the Bureau of Civil Aviation Security (BCAS), Rahul
Kumar Shahapurwad has been appointed as SP in the National Investigation Agency
(NIA), and G Radhika has been posted to the National Police Academy (NPA) for a
tenure of five years.

From the 2013 batch, Divya Sara Thomas is posted at CBIl. Her batchmate Harish
Pandey and BM Laxmi Prasad, of the 2014 batch of IPS are also on Central deputation.
Besides the direct IPS officers, two conferred IPS officers from the state have also gone
on Central deputation. “While every young IPS officer would want to stay back in the
cadre, Central deputation gives wider and greater exposure to officers.

One of the main reasons for ‘migration’ of SP rank officers to the Centre is because of
lack of enough opportunities in the state. The number of SPs has almost doubled
because of enmasse intake of conferred IPS officers (from state police service) in 2016
and 2021,” added sources.
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“Earlier there was a regular intake of three to four conferred IPS officers but because of
various reasons, the process was deferred with the result that there are approximately
120 SPs as against the sanctioned strength of around 60.

There are not as many posts or infrastructure to accommodate all of them. Many IPS
officers are occupying non-IPS posts, which has also had a cascading effect and led to
blocking of promotion of junior level officers. Many promoted sub inspectors retire as
DSPs,” added sources.

According to the service rules, a percentage of cadre officers should be sent on Central
deputation but historically few IPS officers from Karnataka cadre have opted for it for
various reasons. “This is in fact, a blessing in disguise. There should be more
representation of the cadre, which is one of the best, in the Central pool,” they added.
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NHRC invites
entries foronline

photography

competition

STATESMAN NEWS SERVICE
NEW DELHI, 13 JUNE

The National Human Rights
Commission (NHRC)hasinvit-
ed entries for its online pho-
tography competition to pro-
mote human rights.

The themes of the compe-
titionare childlabour, challenges
of destitute elderly, environ-
mental hazardsimpactinglife
on planet earth, celebrating
humanrights and valuesinIndi-
an diversity, celebrating gen-
derequality, development ini-
tiativesimprovinglife and liv-
ing standards, LGBTQI+ life,
rightsand challenges, accord-
ing to a communiqué issued
by NHRC on Thursday.

Amongotherthemesinclude
women (rights, challenges,
and their contribution to the
developmentofthe nation), beg-
gars anddisability (rights, chal-
lenges, achievements), it said.

Pointingout thattherights
body engages with peaple in
general forhuman rights advo-
cacy, “Thisonline photography
competitionon humanrights
is another effort in this direc-
tion.”

The NHRC said othersuch
importantevents include annu-
al short Zlm competition on
human rights started since
2015, moot court competi-
tionsin law schools/ colleges
anduniversities, painting, quiz
and debate competitions, etc.

The first,second and third
prize-winning photographs
will be awarded Rs 15,000, Rs
10,000 and Rs 5,000 cachrespec-
tively along with certificates to
the applicant. Additionally,
therewill be seven consolation
prizes of Rs 2,000 each, it said.

“Thelastdateforthe entries
is 7th July. These may be sent
either throughthe NHRC, India
website: https:/ /nhrenicin/ or
through the MyGov portal:
https://fwww.mygov.in/,” it
added.



PIONEER, Dehradun, 14.6.2024

Page No. 4, Size:(13.12)cms X (11.88)cms.

NHRC issues advisory for
widows’ welfare, protection

PIONEER NEWS SERVICE
NEW DELHI

Noting that widows contin-
ue to play a secondary role
in society; largely unaffected by
economic development efforts,
the National Human Rights
Commission (NHRC) has
issued a detailed advisory urg-
ing government authorities at
all levels to prioritize the wel-
fare and protection of their
human rights.

Widowed women, constituting
78 per cent of the 5.6 crore wid-
owed population, often lack
familial support, financial inde-
pendence, and basic necessities,
leading to marginalization and
severe hardship. As per the UN,
widows account for 9 per cent
of the women in India, approx-
imately 34 million women and
still, this group is ignored and

exploited

The top human rights body
noted that without adequate
familial support or financial
independence, widowed
women often find themselves
marginalized, isolated from
their communities, and even
forced to seek refuge in shelter
homes or ashrams. The preva-
lence of illiteracy and the chal-
lenges of aging only exacerbate
their already dire situation,
noted the rights body.

The NHRC's advisory focuses
on key areas such as ensuring
proper identification docu-
ments for widows, developing
and maintaining shelter homes
for them, granting equal access
to property, preventing their
forced eviction, and protecting
them from exploitation.

It also emphasises the impor-
tance of providing skill devel-

opment opportunities, access to
sustainable livelihoods, easy
banking services, healthcare,
mental health support, and
community-based networks
for widows.

Additionally, the NHRC has
highlighted the need to review
existing legislation such as the
Widows (Protection and
Maintenance) Bill, 2015, and
the recommendations of a
Supreme Court directed panel
from 2017.

The advisory suggests creating
a centralized database of gov-
ernment-run homes for wid-
ows, deploying monitoring
teams to ensure their well-
being, holding local authorities
accountable for implementing
welfare schemes, and estab-
lishing dedicated "Widows'
Cells" in each district, as per a
statement here.
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NHRC issues advisory for
widows’ welfare, protection

PIONEER NEWS SERVICE
NEW DELHI

Noting that widows contin-
ue to play a secondary role
in society; largely unaffected by
economic development efforts,
the National Human Rights
Commission (NHRC) has
issued a detailed advisory urg-
ing government authorities at
all levels to prioritize the wel-
fare and protection of their
human rights.

Widowed women, constituting
78 per cent of the 5.6 crore wid-
owed population, often lack
familial support, financial inde-
pendence, and basic necessities,
leading to marginalization and
severe hardship. As per the UN,
widows account for 9 per cent
of the women in India, approx-
imately 34 million women and
still, this group is ignored and

exploited

The top human rights body
noted that without adequate
familial support or financial
independence, widowed
women often find themselves
marginalized, isolated from
their communities, and even
forced to seek refuge in shelter
homes or ashrams. The preva-
lence of illiteracy and the chal-
lenges of aging only exacerbate
their already dire situation,
noted the rights body.

The NHRC's advisory focuses
on key areas such as ensuring
proper identification docu-
ments for widows, developing
and maintaining shelter homes
for them, granting equal access
to property, preventing their
forced eviction, and protecting
them from exploitation.

It also emphasises the impor-
tance of providing skill devel-

opment opportunities, access to
sustainable livelihoods, easy
banking services, healthcare,
mental health support, and
community-based networks
for widows.

Additionally, the NHRC has
highlighted the need to review
existing legislation such as the
Widows (Protection and
Maintenance) Bill, 2015, and
the recommendations of a
Supreme Court directed panel
from 2017.

The advisory suggests creating
a centralized database of gov-
ernment-run homes for wid-
ows, deploying monitoring
teams to ensure their well-
being, holding local authorities
accountable for implementing
welfare schemes, and estab-
lishing dedicated "Widows'
Cells" in each district, as per a
statement here.
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NHRC % UgHT JoIRpRYR | T AFTRS &1 #id &1 AT, §e3-v1d
DI & JTHY BT 3(RIY - Chinese Citizen Death
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NHRC notice to UP govt on death
of three workers in Vrindavan

STATESMANNEWS SERVICE
LUCKNOW, 13 JUNE

The National Human Rights
Commission (NHRC) served
anotice onthe Uttar Pradesh
governmentforthe death of
three workers, who were
electrocutedinside a septic
tank in Vrindavan on June
8 last.

Therights body has taken
a suo moto cognizance ofa
mediareport that three work-
ers died after going down a
private septic tank ofa food
outlet in Vrindavan, Uttar
Pradesh on June8. Theywere
reportedly electrocuted while
repairing a motorinside the
septic tank without safety
gear.
~ The workers were hired

by a private contractor.
According toa press state-
ment issued by the com-
mission on Thursday, notices
have been issued to the state
Chief Secretary and the
Director General of Police
calling for a detailed report
on the matter. It asked the
UP government report to
include the status of the FIR

registered in the matter,
action taken against the
responsible persons aswell
as relief and rehabilitation
provided to the next of kin
ofthe deceased workers by
the authorities.

The NHRC further
observed that the contents
of the media report, if true,
amount to aviolation of the
human rights of the victims.
The negligence on the part
ofthe contractor and the local
authorities has caused the
loss of three lives.

It is indeed a matter of
grave concem that the work-
ers are still beingexposed to
lite-threatening acts at the
behest ofthe public author-
ities without the necessary
safety equipment.
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BJP reliant on TDP & YSRC equally: Vijayasai Reddy

https://www.newindianexpress.com/states/andhra-pradesh/2024/Jun/13/bjp-reliant-on-
tdp-ysrc-equally-vijayasai-reddy

Responding to questions regarding YSRC’s stance on various issues, including the
Uniform Civil Code, the MP maintained that the party’s policy is to support the Centre
only when the interests of the country or the State are at stake.

VIJAYAWADA : Asserting that the BJP needs the support of the YSRC as much as that
of the TDP in the Parliament to pass Bills, YSRC Rajya Sabha MP Vijayasai Reddy on
Wednesday clarified that they will extend issue-based support to the NDA.

Speaking to reporters in New Delhi to highlight the spree of targetted attacks on the
YSRC cadre in the State after the TDP came to power, Vijayasai Reddy pointed out,
“‘While the TDP has 16 MPs in the Lok Sabha, the YSRC has 15 — four in the Lok
Sabha and 11 in the Rajya Sabha. The difference is just one. Although the BJP holds
majority of the seats among the NDA partners, it is dependent on the TDP. One should
remember that the saffron party also has to rely on the YSRC as well for support to
pass Bills in Rajya Sabha.”

Responding to questions regarding YSRC’s stance on various issues, including the
Uniform Civil Code, the MP maintained that the party’s policy is to support the Centre
only when the interests of the country or the State are at stake. “Wherever and
whenever the State can be benefitted, support would be extended,” he explained.
However, he was quick to add that their support cannot be considered as specific to the
BJP or any other political party. “The YSRC is a patriotic party and we have to protect
the people’s interests. Any issue with a bearing on the State and country will be
supported by the YSRC,” he said.

YSRC will not back Uniform Civil Code, says Vijayasai

On the party’s stand on UCC, Vijayasai Reddy said, “While campaigning in Nellore,
YSRC president YS Jagan Mohan Reddy has made it clear the party will not support
UCC.

Further, he accused the TDP for the attacks on the YSRC cadre and leaders. Vijayasai
Reddy said TDP supremo N Chandrababu Naidu was resorting to such attacks before
his government took charge so that he would not be blamed for it. “Even TDP leaders
are of the view that it is Naidu who instigated the cadre to attack YSRC activists,” he
alleged.
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The YSRC has lodged a complaint with the President, Prime Minister, the Union Home
Minister and the National Human Rights Commission over the attacks on the party
cadre and leaders, Vijayasai Reddy said.
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NHRC notice to UP govt and DGP over
death of three workers 1n septic tank

OUR CORRESPONDENT

NEW DELHI: The NHRC
has issued notices to the Uttar
Pradesh government and the
state’s police chief over reports
that three workers died after
they went down a private septic
tank in Vrindavan, officials said
on Thursday.

Reportedly, they were elec-
trocuted while repairing a
motor inside the tank “without
any safety gear”, the National
Human Rights Commission
(NHRC) said in a statement.

The rights panel said it has
taken suo motu cognisance of
a media report, carried on June
9 that three workers died after
they went down a private septic
tank of a food outlet in Vrinda-
van on June 8.

“Reportedly, they were elec-
trocuted while repairing a motor
inside the septic tank without
any safety gear. They were hired
by a private contractor, it added.
The Commission has observed
that the content of the media
report, if true, amounts to a vio-
lation of the human rights of the
victims.

“The negligence on the part
of the contractor and the local
authorities has caused the loss of

Key Points

» The rights panel said it has taken suo motu cognisance
of a media report, carried on June 9 that three workers
died after they went down a private septic tank of a
food outlet in Vrindavan on June 8

» The Commission has observed that the content of the me-
dia report, if true, amounts to a violation of the human

rights of the victims

» The NHRC issued an advisory on September 24, 2021,
about the ‘Protection of Human Rights of the Persons
Engaged in Hazardous Cleaning’ to the Union, state gov-
ernments, and local authorities to ensure the complete

eradication of such practices

» ‘Reportedly, they were electrocuted while repairing a
motor inside the septic tank without any safety gear.
They were hired by a private contractor’

three lives. It is indeed a matter
of grave concern that the work-
ers are still being exposed to life-
threatening acts at the behest of
the public authorities without
the necessary safety equipment,”
the statement said.

Accordingly, the Commis-
sion has issued notices to the
chief secretary and the direc-
tor general of police of Uttar
Pradesh, seeking a detailed
report.

The report is expected to
include the status of the FIR reg-

istered in this connection, action
taken against persons respon-
sible, as well as relief and reha-
bilitation provided to the next of
kin of the deceased workers by
the authorities, it added.

The Commission has been
consistently advocating a total
ban on activities of hazard-
ous cleaning without adequate
and proper protective or safety
gear or equipment and also has
advocated suitable use of work-
friendly and technology-based
robotic machines, besides fixing

responsibility and accountability
of the authorities concerned in
case, death is caused to any san-
itary worker while undertaking
hazardous cleaning work, it said.

The NHRC issued an advi-
sory on September 24, 2021,
about the ‘Protection of Human
Rights of the Persons Engaged
in Hazardous Cleaning’ to the
Union, state governments, and
local authorities to ensure the
complete eradication of such
practices.

In the advisory, it is specifi-
cally observed that in case of
any sanitary work or hazard-
ous cleaning work, the local
authority and the contractor or
employers are to be held respon-
sible and accountable, jointly
and severally irrespective of the
type of hiring or engagement
of sanitary workers, the state-
ment said.

Besides this, the decision
given by the Supreme Court
in “Safai Karamchari Andolan
& Ors. v/s. Union of India and
Others (WP(C) No. 583 0f 2003)
provides the specific mandate
that it is the responsibility and
duty of the local authorities and
other agencies to use modern
technology for cleaning sew-
ers, it added.
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Courts came down heavily on Mamata govt over rampant post-poll
violence multiple times: What it says about the ‘liberal’ establishment

https://www.opindia.com/2024/06/courts-came-down-heavily-on-mamata-govt-rampant-
post-poll-violence-multiple-times/

On 12th June, the Calcutta High Court issued an interim order extending the tenure of
Central Forces deployed in Mamata Banerjee-ruled West Bengal given post-poll
violence rampant in the state. Notably, West Bengal has a history of post-poll violence
and in the last few elections, Bharatiya Janata Party (workers) have become a prime
target of ruling party Trinamool Congress (TMC) goons.

A division bench comprising Justice Harish Tandon and Justice Hiranmay
Bhattacharyya came down heavily on the West Bengal government and said there is
“no place for violence in the democratic polity”.

The court was hearing Public Interest Litigations (PILs) filed by BJP leaders Suvendu
Adhikari and Priyanka Tibrewal. They have sought judicial intervention given the
widespread post-poll violence allegedly initiated by TMC goons against the members,
supporters and workers of the BJP. The court highlighted the paramount importance of
law and order in the electoral process and extended the stay of Central Forces in the
state until 21st June 2024.

In the interim order, the court said, “The election ensures the majority opinion of the
citizen of the country and its faith and allegiance to a political party to administer and
maintain the various facets of the people for their betterment and development, which
goes without saying that there is no space for any violence in a democratic polity.”

The court noted the serious nature of allegations levelled in the PILs and emphasised
that there was a necessity to maintain security and peace in the state. The court also
referred to a coordinate bench decision that established an email system for registering
complaints linked to post-poll violence. The court noted that a significant number of
complaints were received that there was a need for serious intervention.

During the hearing, the petitioners argued that the safety and security of many
individuals were jeopardized after the election. Those who held opposing political views
to that of the ruling party faced homelessness and fear for their lives. The Advocate
General for the State questioned the locus standi of the petitioners. On the other hand,
the Additional Solicitor General appearing on behalf of the central government
acknowledged the reports of violence and assured the court that the Central
Government was ready to extend the forces’ tenure if the court directed to do so.
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The court in the interim order extended the tenure of the Central Forces in the state till
21st June 2024 to ensure the safety and security of the residents of the state given the
post-poll violence.

Courts came down heavily on Mamata Govt over rampant post-poll violence
multiple times

Post 2021 Assembly Elections

After the 2021 Assembly Elections, there was rampant violence across West Bengal.
BJP supporters were assaulted and attacked. The Calcutta High Court ordered a court-
monitored Central Bureau of Investigation (CBI) probe into the post-poll violence. The
court reprimanded the state administration for failing to curb the violence and protect
citizens, emphasising the importance of maintaining law and order during elections.

A five-judge bench of the Calcutta High Court comprising Acting Chief Justice Rajesh
Bindal, Justice IP Mukerji, Justice Harish Tandon, Justice Soumen Sen and Justice
Subrata Talukdar pronounced the judgementin a batch of petitions alleging Mamata
Banerjee-led West Bengal government’s inaction over the brutal acts of violence
unleashed by members of ruling Trinamool Congress in the aftermath of assembly
elections.

In its scathing order, the Calcutta High Court ordered that the High Court will monitor
the CBI investigation into the post-poll violence in the state. “The Committee, NHRC,
any other Commission or Authority, and the State shall immediately hand over entire
record of the cases entrusted to the CBI for investigation. It is made clear that it shall be
a Court-monitored investigation. Any obstruction in the course of investigation by
anyone shall be viewed seriously”, the Calcutta High Court observed.

The High Court directed that a Special Investigation Team, under the monitoring of the
Court, should investigate the other criminal cases related to post-poll violence. IPS
officers Suman Bala Sahoo, Soumen Mitra and Ranbir Kumar of the West Bengal cadre
have been made the members of the SIT. The working of SIT will be monitored by a
retired judge of the Supreme Court, the High Court said.

The court noted that in over 60% of the cases, no FIR was filed by the police. The Court
has also ordered the West Bengal government to grant compensation for the victims of
the post-poll violence immediately. In a major embarrassment to Mamata Banerjee-led
government, the High Court rejected the allegations of bias against the National Human
Rights Commission, a team of which had submitted a fact-finding report to the court as
per its directions.
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“The allegation of bias against the Committee is not material because this court has
considered not only the report of the Committee but other materials as well and
arguments of learned Counsel based thereon”, Justice IP Mukerji observed in his
judgment.

Post 2023 Panchayat Elections

In June 2023, Calcutta High Court lambasted the Mamata Government for the large-
scale violence that the state has been witnessing since the time the filing of poll
nominations has begun for the Three-tier Panchayati Raj System in West Bengal, slated
to be held on July 8.

Calcutta High Court judge Amrita Sinha tore into the ruling dispensation for turning a
blind eye as the state grapples with continued violence and chaos. Expressing anger
over continuing incidents of violence and clashes, she observed that the election should
be stopped if the process involves so much violence, unrest and bloodshed and loss of
lives. “The condition is such that in a Panchayat Election, there is so much unrest,
violence and bloodshed. It's a shame. What is the picture which is going out?” Justice
Amrita Singh lambasted, adding that umpteen matter of rape, threats, violence and
murder has come up for hearing in her court.

Political violence in West Bengal

Large-scale political violence has become synonymous with Mamata Banerjee’s West
Bengal. Year after year, whether it is during the Panchayat elections in 2018 or the
Legislative Assembly elections in 2021 or the 2022 civic body polls, members of the
ruling regime unleash unbridled violence to silence the opposition and dissenting
voices.

What it says about the ‘liberal’ establishment

The repeated interventions by the courts in West Bengal post-poll violence cases show
that there is a broader issue with the way so-called “liberal” establishments rule states.
The consistent failure of the Mamata Banerjee-led government to prevent and control
post-poll violence has raised serious questions over the commitment of the state
government to democratic principles and the rule of law.

The incidents of violence have become frequent post-polls which is an indication that
the state is okay with the political thuggery and there is no accountability whatsoever.
The so-called secular-liberal establishment of West Bengal and the likes often
champion human rights and democratic values. They falter when it comes to the
implementation of these ideas within their jurisdictions. The deepening gap between
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rhetoric and reality undermines public trust and erodes the foundational principles of
democracy.

Moreover, if the judiciary has to step in then there have to be systematic issues with the
way the state manages law and order. The law enforcement agencies’ failure to control
the violence shows there is some political pressure that stops them from fulfilling their
duties towards the state residents. Merely because there are ideological differences
between the supporters of the ruling party and the opposition, that does not give right to
the former to attack, assault and force the latter to flee their homes.

There is a need to look into the deeper flaws of the “liberal” governments that sing
songs of their commitments towards human rights and law & order but fail to execute
them on the ground.
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NHRC issues advisory for
widows’ welfare, protection

PIONEER NEWS SERVICE
NEW DELHI

Noting that widows contin-
ue to play a secondary role
in society; largely unaffected by
economic development efforts,
the National Human Rights
Commission (NHRC) has
issued a detailed advisory urg-
ing government authorities at
all levels to prioritize the wel-
fare and protection of their
human rights.

Widowed women, constituting
78 per cent of the 5.6 crore wid-
owed population, often lack
familial support, financial inde-
pendence, and basic necessities,
leading to marginalization and
severe hardship. As per the UN,
widows account for 9 per cent
of the women in India, approx-
imately 34 million women and
still, this group is ignored and

exploited

The top human rights body
noted that without adequate
familial support or financial
independence, widowed
women often find themselves
marginalized, isolated from
their communities, and even
forced to seek refuge in shelter
homes or ashrams. The preva-
lence of illiteracy and the chal-
lenges of aging only exacerbate
their already dire situation,
noted the rights body.

The NHRC's advisory focuses
on key areas such as ensuring
proper identification docu-
ments for widows, developing
and maintaining shelter homes
for them, granting equal access
to property, preventing their
forced eviction, and protecting
them from exploitation.

It also emphasises the impor-
tance of providing skill devel-

opment opportunities, access to
sustainable livelihoods, easy
banking services, healthcare,
mental health support, and
community-based networks
for widows.

Additionally, the NHRC has
highlighted the need to review
existing legislation such as the
Widows (Protection and
Maintenance) Bill, 2015, and
the recommendations of a
Supreme Court directed panel
from 2017.

The advisory suggests creating
a centralized database of gov-
ernment-run homes for wid-
ows, deploying monitoring
teams to ensure their well-
being, holding local authorities
accountable for implementing
welfare schemes, and estab-
lishing dedicated "Widows'
Cells" in each district, as per a
statement here.
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